
.12 • 9 

C 

2/29.01.97 

36ft2"997 

1~ 	~ 	1. 	 ~ 	
I 1,1PS j 	': . 

5. 

15.4.97 

CM 

0.A.: 602/96 

None appears. Defects have not been removed. 

Byway of la chance, list on 29.01.1997 for lirection. 

(D.Pur ayastha) 	 (K.D.aha) 
1v1mjer(J) 	 Memer(A) 

It is endorsed that th defects have ben removed. 

Let itbe listed before the Registrar, I/c 2n4)5,0 .1927 . 

r\JN 
(V .Mehot ra) 
Vicehai?nan 

The learned counsel for the applicant Shi 

S.B.Jha js present. Defects appears to have been 

removed. The application is, therefore, in order. 

In the circuntances, let the case be placed ef ore 

the Ionb1e Bench for.admjssjon on 

) 
Dy.Registrar I/c 

,4'./ 13.2.97. 	List it on 15.4.97 for hearin,q on admijon,. 

\$HI. 
N.N. 'ehotra 
Vjce_chà,rrnan 

Liá't' on 5.6,97 for hearing on admissjov. 

(V.•N - . 	rotra) 
Vice- Chajrmn 

H 



List on 19.8.97 for hearing 	admission. 

(V.N. 1ehrotra) 
• Vice-Chairman  

None for the applicant. List it on 17.10.97 

for admission. 

(v.N. Plehrotra) 

Vice-chairman 

B./ 1710.97. 	List it on 24.11 .97 for hearing on admissidn, 

\AL 
/C3S/ 	 - 	(V .N .Mehrotra) 

Vice-chairman  

24.11.97, 	None for the applicant. 

List it on 29.1.98 for hearing on aion. 

/GB SI 
	

(s. Das Gupta) 	 (v.N. Mehrcra) 
Nemb&r (A) 	 Vice-chairman 

10/29 01 .9 
	

Shri S.B*Jhae  counsel for the applint. 

Thelearnea counsel for the applicant states that. 

he will be filing an application for amenirnent ofpzayer 

portion. Let theo,A, be listEL on 18,03.1998sforaQmi... 
In the meanwhile, the applicant may file an 

application foxx amenctment. 

(v.N.1lehrotra) 
Sxj 	 Vice-Chairman 

1.! 18398 
	

List it on 25e5.98 alonq with MM 58 /98 for 

admission. 

/CBS/ 	
(L.R.K. Prasad) 

Member (A) 
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7.f 19.8.97. 
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12/12.4. 1G199 

MP&. 

Certain amendments were allowed by an 

order dated 9• 11.1998 passed in M.A.58/98. 

Those amendments have not yet been carried out 

by the applicant in the instant 0. A. Let those 

amendments be carried out ad the 0. 	be fixed 

kuPfrharnn admission on 19.5.199. 

Nar 
Y( L i'ng!iana ) 

ti 	Memlr (A) 	 vicekChairrriàn 

13/19.05.99 	None for the applicant even on second 

call. We have perused the earlier orders. 
!\ 	

( 	This .A,js dismissed for default. 

Member(A) 	 Vice-chairman 

I 


